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Cg^ireAL AmiN I strati TRIBUNAL' P RIN CIPaL B EW CH

•R. A.No,a5/1998^'

IN

O.A. No.451/96

a/

Neu Delhi: this the -2/' Play, 1998,

HON'OLE PIR. 5. R. AOIGE VICE CH Al RP1 A) ,

Or. P ran \/i r Sing h,
cno

Health Unit Tuglakabad, ' ■
No rthern Rail uay ,

Delhi • - ...Applicant,^

Versus

Lfriion of India through

1. Director General,
Railway Health SeruiceSp
Railway Boardp
Rail Bh.auan,
N au Del hi - 0 1 »

2. General Plahager,

N« R, H,d. Drs,
' Baro da Ho use,

Neu Delhi -01,

3. Or. O.p.Sharroa (Retd),
Chief Pledical Supdt.
Northern Railuay,
•Main Hospital, Delhi-6.
thro ugh.

^  G.Pl,, Northern Railway,
■  Baroda House, Neu Delhi

a

Respon dents •

_OROER (BY CIRCULaT^N)

perused the R» a.

2. None of the grounds taken by th^ applicant

in the R. a. bring it within the scope and ambit of

Section 22(3) (f)AT Act read with Order' 47 Rule 1

CPC .

3. In the guise of a R. a. , the applicant hgs

actually sought to appeal against the impugned o rder
which is not permissible in law.'

4. The R. A. is rejected;^

o  i.

(  5. R. A dice )
(ug) -^ICE CHaI RflAN (a) .


